
 ड़  Re.  Shri  Morarji
 Desai’s  Fast

 SHRI  INDRAIIT  GUPTA  (Alipur);
 Whatever  our  views  on  thig  may  be,
 it  is  definitely  a  matter  of  urgent  pub-
 lic  tmportance.  That  cannot  be  denied,
 To  take  it  up  as  one  of  the  items  fol-
 lowing  the  Minister's  statement  about
 next  week’s  business,  is  not  appro-
 priate.  Tomorrow,  the  only  techm-
 cal  difficulty  may  be  that  there  is  also
 a  shori  notice  question  That  short
 notice  question,  with  Mr,  Sathe’s  co-
 operation,  can  be  shifted  40  the  neat
 day,  and  you  can  admit  the  call  at-
 tention  motion  for  tomorrow  What
 is  the  difficulty?

 SHRI  VASANT  SATHE  ({aAhola):
 If  a  short  notice  question  is  asked  on
 this,  I  am  willng  to  accommodate

 SHRI  INDRAJIT  GUPTA:  That  can
 also  be  done,

 ही  |...  बिहारी  बाजपेयी  :  यक्ष  जी,
 अगर  गुजरात  के  चुनाव  के  बारे  मे  भी  ऐसा
 एकोमसोडेशन  दिखाये  तो  फिर  भ्रनशन  का  भी
 औ  कोई  हल  निकल  सकता  है

 MR.  SPEAKER:  You  agree  to  your
 short-notice  question  fixed  for  to-
 morrow  to  be  shifted?

 SHRI  VASANT  SATHE:  Yes,  it
 may  be  shifted  to  the  llth

 MR.  SPEAKER:  It  is  for  me  to  ad-
 just  the  date  I  cannot  commit  my-
 self.

 SHRI  VASANT  SATHE  My  only
 request  is  that  my  name  also  should  be
 included  in  the  calling  attention

 MR.  SPEAKER:  No  bargaining.

 की  अटल  बिहारी  बाजपेयी  :  अध्यक्ष  जी॥

 हम  सोम  4  बजे  तक  फिर  से  नोटिस दे  सके  यह
 साप  को  नियम  में  थोड़ी  ढिलाई  करनी  पढ़ेगी
 कयोंकि  राज हम  ने  ऐड जमे स्ट  मोशन  दिया था  q

 MR.  SPEAKER:  Notice  are  already
 there  and  they  have  to  be  ballotted.

 SHBI  PILOO  MODY:  There  is  an-
 Other  matter  also.  Yesterday  Mr.
 Sharad  Yadav  raised  the  matter  about
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 deletion  of  certain  portions  from  the
 newsreels  exhibited  in  M.P.

 MR.  SPEAKER:  I  have  allowed  it
 to  be  raised  under  Rule  377  by  the
 member  whose  name  came  first.  I
 think  it  is  Shr]  Laxminarayan  Pandeya,

 शो  रामावतार  शास्त्रों  (977;)
 अध्यक्ष  महिला  पानी  नही  मिल  रहा  है  .

 (ब्वगध।;न  )

 अध्यक्ष  महोदय  :  यह  ती  तो  ऐसा  ही  है,

 मेरे  घर  में  भी  पाती  नहीं  है,  बड़ी  मुश्किल  हों

 जाती  है  t

 gare  lea  पेश  (सावरिया।
 अध्यक्ष  महोदय,  मुझे  एक  सर्वामिशन  करना  है,
 कल  जो  मेरे  धारे  मे  सूचना  दी  गई  थी  कि  हमे
 किसी  मकान  में  लेजाया  गया  था  गिरफ्तारी
 के  बाद  यह  सूचना  गलत  थी  q  प्र हमद बाद  से  जो

 सूचना  भेजो  गई  थी  कि  गाय तयार  हवेली  के

 जिमखाना  हाल  में  २३।  गया  था  यह  सूचना
 बिल्कुल  वक़्त  थी  1  मुझे  जिमखाना  हाल  में

 नहीं  रखा  गया,  बल्कि  गायकवाड़  की  हवेली
 में  लेजा  केर  हम  सब  को  प्रोटीन  जिमखाना
 कोर्ट  मे  3  घंटे  तक  बैठाये  रखा  गया  ।

 अध्यक्ष  भमहोधय  :  भाप  मुझे  लिख  कर

 कीजिये मे  इस  बारे  में  सिनी  tack  cara  ea

 TE
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 PAPERS  LAID  ON  THE  TABLE
 Ow  inpvstay  (Deva.orpMenr)  Ruxes,

 3४5

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  D.  MAL-
 AVIYA);  I  beg  to  lay  on  the  Table  a
 copy  of  the  OH  Industry  (Develop-
 ment)  Rules  i9T8  (Mindi  and  English
 versions)  published  in  Notification  No.
 G.8.R.  60(B)  in  Gazette  of  India  dated
 the  36th  March,  7768  under  gub-
 section  (8)  of  seciton  £34  of  the  Ol?
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 Industry  (Development)  Act,  1974,

 ता
 11 ड  Library.  See  No.  L'T-9377/

 IAS  (Frxaiion  of  Capre  STRENGTH)
 9TH  AND  l0TH  AMENDMENT  REGULATION,
 ३975  ano  TAS  (Pax)  4TH  AMENDMENT

 RULes,  975

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,
 DEPARTMENT  OF  PERSONNEL
 AND  ADMINISTRATIVE  REFORMS
 AND  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  OM
 MEHTA)  tz  to  Iny  on  the  Table
 a  copy  each  of  the  following  Notifica-
 tions  (Tint:  nd  Enghsh  versions)
 under  subse  tam  42)  uf  section  a  |
 the  AN  Incha  Services  Act,  1951: |

 (4)  The  Indian  Administrative
 Sciv.e  (Fixation  of  Cadre
 Strenwth)  Tenth  Amendment
 Remation,  1975.  pubnshtd
 in  Notification  "७  GS  R.
 365  on  Gazetie  of  India  dated
 the  om)  Marc!  2975

 (a>  The  Indiin  Adma.nuistrative
 Sersims  luxation  uf  Cadre
 ‘Str  cities  Ninth  Amencnient
 Reiiationg,  1975,  published
 in  Netieatien  Ne  GSR  469
 wm  Garette  of  India  doted  the
 the  22nd  “durch,  [¢74.

 an)  Th:  Indian  Administrative
 Svisice  (Pay)  Fourth  Amend-
 ment  Rules  I9T5  published  in
 Notfi  afien  Ni  G.S  RR.  376
 in  Guctte  of  India  dated  the
 2nd  March,  U875  [Pinced  in
 Librury,  See  No  LT-9378/
 75).

 Review  ann  Axxuv  Reeorr  or  Tan-
 wery  any  FOOTWEAR  CORPORATION  oF

 Invta  Ltp  KANFuR  For  1972-73

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  छे  r  MAU-
 RBA}:  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  papers
 (Hindi  and  Enelish  versions}  under
 sub-section  ren  of  section  6I9A  of  the
 Companies  Act,  956;—

 Papers  Laid  CHAITRA  I8,  2867  (SAKA)  Papers  Laid  28
 (i)  Review  by  the  Government  on

 the  working  of  the  Tannery
 and  Footwear  Corporation  of
 India  Limited,  Kanpur  for  the
 year  ‘1972-73,

 4)  .\nnual  Report  of  the  Tannery
 end  Footwear  Corporation  of
 In.  Lim.ted  Kanpur  for  the
 sear  1972-73,  along  with  the
 Aud.ted  Accounts  and  the
 commer‘s  of  the  Comptroller
 and  Auditur  General  thereon.
 [Placed  m  Library  See  No.
 LT  जरका गाहा,

 DELHI  MUnicrpat  Corrorstion  (PRE
 PARVIION  of  Etrctorat.  Rous}  Rurr3,

 975

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 {SHRI  का  HW  MOHSIN;  4  beg  to  lay
 on  the  Table  a  copy  of  the  Dethi
 Miunicips!  Corporation  (Preparation  of
 Electoral  Rol!s)  Rules  975  (Hindi  and
 Ensleh  verso!  ¢)  pubhshed  im  Noifica-
 jon  No  FL  2300/73  LSG  in  Delhi
 Garette  dated  the  ]9th  March,  3975
 under  cuh--rctien  (2)  of  section  479  of
 the  Deh  Municipal  Corporation  Act,
 W947.  [Place}  का  Library  See  No
 LT  atge  77]

 ६8६४  Trete  sted  (ann  AMP  DMENT)
 Rurres  I973  ann  Centra.  Demanps
 fon  Greta  oo  FApresprcr  eps  on  Isnt  ६७
 Doers  ant  Troicraris  DepanTMEevr  FOR

 ‘1975-76

 THE  DEPUTY  MIN'STER  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  JAGANNATH  PAHADIA):  4
 heg  to  Lv  on  the  Table:

 (hs  A  एयर  of  the  Indian  Tele-
 graph  «Second  Amendment)
 Rules  975  (Hindi  and  English
 versions)  pubhshed  in  Notifi-
 eaten  No  GSR  342  in
 Gazette  of  India  dated  the
 ith  March,  975  under  sub-
 section  (5)  of  section  7  of  the
 Indian  Telegraph  Act.  1885,
 [Placed  in  Library.  See  No.
 LY.938i/75].


